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O R D E R 

This Appeal being Appeal No.250 of 2015 is fixed for arguments today. Mr. Ramji 

Srinivasan, the learned Senior counsel for the Appellant prays for postponement of this appeal. It 

is made clear that if impugned order is not stayed, the State Commission shall proceed further in 

view of the impugned order. 

 

Post this appeal for hearing on 

 

26th July, 2016. 

 

 
( T. Munikrishnaiah )                 (Justice Surendra Kumar)           
 Technical Member                                                   Judicial Member 
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